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Title: Motion to refer Jan Vishwas (Amendment and Provisions) Bill, 2022 to the Joint Committee
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Madam, | beg to move:

“That the Bill to amend certain enactments for decriminalising and rationalising minor offences to further enhance trust-based governance
for ease of living and doing business be referred to a Joint Committee of the Houses consisting of the following 21 Members from this
House:-

1. Shri P.P. Chaudhary

2. Dr. Sanjay Jaiswal

3. Shri Uday Pratap Singh

4. Shri Sanjay Seth

5. Shrimati Queen Oja

6. Shri Khagen Murmu

7. Shrimati Poonamben Maadam

8. Shrimati Poonam Mahajan

9. Shrimati Aparajita Sarangi

10. Shri Arvind Dharmapuri
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11. Shri Rajendra Agrawal

12. Shri Rattan Lal Kataria

13. Shri Gaurav Gogoi

14. Adv. Dean Kuriakose

15. Shri A. Raja

16. Prof. Sougata Ray

17. Dr. Beesetti Venkata Satyavathi
18. Shri Gajanan Kirtikar

19. Shri Rajiv Ranjan alias Lalan Singh

20. Shri Pinaki Misra
21. Shri Girish Chandra

and 10 Members from the Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the quorum shall be one-third of the total number of Members of the Joint

Committee;

that the Committee shall make a report to this House by the last day of the first week of second part of the Budget Session, 2023;

that in other respects the Rules of Procedure of this House relating to Parliamentary Committee shall apply with such variations and

modifications as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join the said Joint Commitiee and communicate to this House the
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names of the Members to be appointed by Rajya Sabha to the Joint Committee.”
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that in order to constitute a sitting of the Joint Committee the quorum shall be one-third of the total number of Members of the Joint
Committee;
that the Committee shall make a report to this House by the last day of the first week of second part of the Budget Session, 2023;
that in other respects the Rules of Procedure of this House relating to Parliamentary Committee shall apply with such variations and
modifications as the Speaker may make; and
that this House recommends to Rajya Sabha that Rajya Sabha do join the said Joint Committee and communicate to this House the

names of the Members to be appointed by Rajya Sabha to the Joint Committee.”
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The Lok Sabha then adjourned till Eleven of the Clock on

Friday,December 23, 2022/Pausha 02, 1944 (Saka)

INTERNET

The Qriginal Version of Lok Sabha proceedings is available on Parliament of India Website and Lok Sabha Website at
the following addresses:

http://www.parliamentofindia.nic.in

http://www.loksabha.nic.in
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Lok Sabha proceedings are being telecast live on Sansad T.V. Channel. Live telecast begins at 11 A.M. everyday the
Lok Sabha sits, till the adjournment of the House.

Published under Rules 379 and 382 of the Rules of Procedure and Conduct of Business

in Lok Sabha (Sixteenth Edition)

# The sign + marked above the name of a Member indicates that the Question was actually asked on the floor of the House by
that Member.

* Available in Master copy of Debate, placed in Library
#Available in Master copy of Debate, placed in Library.

*[aid on the Table and also placed in Library, See No. LT 8193/17/22.

* Treated as laid on the Table.
* Published in the Gazette of India, Extraordinary, Part I, Section 2, dated 22.12.2022

#** Introduced with the recommendation of the President.
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